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TI-IE HIGH COURT ]UDGES (CONDITIONS OF
SERVICE) AMENDMENT ACT, 1964

No. 27 OF 1964

o _ [30th September, 1964.]

An Act further to amend the H1gh Oourt ]udges (Condmons of
Servrce) Act, 1954-

BE it enaeted by Parhament in the Flfteenth Year of the Republic
of Indla as follows “
. ‘\ . E 3 N .
1. Th1s Act may be called the Hrgh Court J udges (Condltlons of Short title.
Service) Amendment Act, 1964

. g ,In sectlon 14 of tae ngh Court Judges (Conditions of Service) Amendment
28 of 1;54' Act '11954 (heremafter referred Yo as the principal Act), in clause (b) ;)‘t;.secnon
of the first proviso, for the words ‘sixty years”, the words, figures
and letters “51xty-two years, and,\in the case of a Judge holding

ofﬁce on thé 5th day of October, 1963;\51xty years” shall be substituted.

3. After section 23B: of the pr1nc1pa1 Act, the followmg section Insertion of
shall be-inserted, and shall be deemed always to have been inserted, 53¢, "
namely: — Y

it o ‘\,
“23C (1) In the calculatwn of service for pension of a Judge Special
of the High Court of Jammu and Kashmrr transferred to any Provision in

. respect of
ether High Court, his service for pension, as a Judge of the High Judges
Court ef Jammu and Kashmir shall also be reckoned as service ggﬁfteﬁged
for pensmn under thlS Act \ High Court
¢ A of Jammu

@) In the calculatlon of the amount of leave at the credit %Eldhm,r o

of a Judge of the High.Court.of Jammu and Kashmir transferred
tQ.any hgr ngh Cpurt the . -amount of leave due to h1m as a
Judge, ofthe. High, Court of. Jammu and Kashmir shall be added
to the amount of leave at his credit under this A,ct.”
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